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raise such matters, you should consult the
rules. They are your own rules, framed
by the House it self. When the Speaker
does not allow, do not get up in spite of
that.

SHRI B. P. MAURYA (Hapur): It is
not an ordinary murder. Itisa political
murder. It should be given proper
importance.

SHRI INDRAJIT GUPTA (Alipore) :
You are perfectly right that this matter
comes within thc purview of the State
Assembly, but when an elected legislator is
killed in broad daylight on the morrow of
the election, we felt that it was an extra-
ordinary matter and that the Minister must
acquaint himselt with the details of the
incident and let us have the facts.

MR. SPEAKER : Whatever be the
reasons, questions of law and order of the
State should be raised there, There is no
President’s rule there now.

SHRIS. M. BANERJEE : I seek your
guidance. Our request is that the Central
agency must investigate the matter, because
in our opinion it is a political murder.
We may be wrong. Shri Jyoti Basu was
hit by a bullet and there was a Central
{nvestigation.

SHRI INDRAJIT GUPTA : That also
tiappened in Patna. He was only wounded
this man has been Killed.

8HRI S. M. BANERIJEE : The Home
Minister should make a statement.

MR. SPEAKER : 1 am not going to
ask the Home Minister to make a state-
ment here. If any information comes to
‘him from the State, he is at liberty to place
it before the House on his own. There is
10 question of may directing him to do so.
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I have every right to say something.

MR, SPEAKER : Everything that
happens in your constituency does not
enlitle you to raise it hare.
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MR. SPEAKER : Papers to be laid.

12.06 hrs.
PAPERS LAID ON THE TABLE

FINAL REPORT or DIRECT TAXES
ENQUIRY CoMMITTEE

THE MINISTER OF FINANCR
(SHRI YESHWANTRAO CHAVAN): 1
beg to lay on the Table:—

()'A copy of the Final Report of the
Direct Taxes Enquiry Committee.

(2) A statement explaining the reasons
for not laying the Hindi version of
the above Report simultaneonsly,

[Placed in Library, See No. LT 1456/72)

Drruai Moros VemicLes (FirrH Awupr.)
RoLes

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
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TRANSPORT (SHRI RAJ BAHADUR):
1 beg to lay on the Tablea copy of the
Delhi Motor Vehicles (Fifth Amendment)
Rules, 1971 (Hindl and English Versions)
published in Notification No* F, 8(54'/71-
TPT in Delhi Gazette dated the 30th
November, 1971, under sub-section (3) of
section 133 of the Motor Vehicles Act,
1939,

[Placed sn Library. See No, LT-1457,72]

ANNUAL REPORT 0F NATIONAL COOPERA-
TIVE DEVELOPMENT CORPORATION,
MysoRE Cu.0PERAIIVL  SOCIErIES

(Amdt.} Act AND PAPI RS UNDER
CoMPANIES AcT

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURL (SHR1
ANNASAHEB P, SHINDE) : 1 beg to lay
on the Table—

(1) A copy of the Annual Report
(Hindi and ELnglish versions) of
the National Cooperative Deve-
lopment Corporation, New Delhi,
for the year 1970-71, under sub-
section (3) of section 14 of the
National Cooperative Develop-
ment Corporation Act, 1962.

{Placed in Library. See No. LT-1458/72]

(2) A Copy of the Mysore Co-opera-
tive Socicties (Amendment) Act,
1972 (Hind1 and English versions)
(President’s Act No. 1 of 1972)
published in Gazette of India
dated the 1ith January, 1972,
under sub section (3) of section
3 of the Mysore State Legislature
(Delegation of Powers) Act, 1971,

{Placed in Library. See No.LT-1459/72)

(3) A copy each of the following
papers (Hindi and English vers-
ions) under sub-section (1) of
section 610A of the Companies
Ast, 1958:—
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(i) (8) Review by the Government
on the working of ihe Moderh
Bakeries (India) Limited, for
the year 1965-67.

(b) Annual  Report of the
Modern  Bakeries  (India)
Limited, for the ytar 1965.67
along with the Audited
Accounts and the comments
of the Comptioller and Audi-
tor General thereon.

(ih) (a) Review by the Government on the
working of the Modern Bakeries
(India) Limited, for the year
1967 68.

(b) Annual Report of the Modemn
Bakeries (India) Limited, for the
year 1967-68 along with the Audit-
ed Accounts and the comments
of the Comptroller and Auditor
General thereon

(111) ta) Review by the Government on the
working of the Modern Bakeries
(India) Limited, for the year
1968-69.

(b) Annual Report of the Modern
Bakeries (India) Limited, for the
year 1968-69 along with the Audit~
ed Accounts and the comments
of the Comptroller and Auditor
General thereon.

{iv) (a) Review by the Government on the
working of the Modern Bakeries
(India) Limited, for the year
1969-70.

(b) Annual Report of the Modern
Bakeries (India) Limited, for the
year 1969-70 along with the Audit-
ed Accounts and the comments
of the Comptroller and Auditor
General thereon,

[Placedin Library. See No. LT-1460/72]

(4) A statement (Hindi and English
versions) showing reasons for delay in
laying the papeérs mentioned at item (3)
above, .



